RAJYASABHA [9 July, 2004]

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Hon. Members,
we will take now up Bills for consideration. The time allotted is two hours.

THE PROPERTY RIGHTS OF WOMEN AND GIRLS BILL, 2002

el paPa I (FER) : A8iey, § wRarg Hral g fb Afgersii ik
qiferaTell B1 IT6 UG TG H W 376 HURT ARTBHRI BT I8/ B 3R
THa AR ATNATS A BT ST B aTet fqee IR f=R fohar S|

SUIHIE HEled, IR IR faggd & w9 # Afgasit & Jwfy §
DR & fog AGem H Fengd B & g # I8 4 oM b1 14 fhar
SRy, fodl Wt <21 & wriie sfoer 3 efe 9 I8 oia Ayl a2
BT 2 b I GHTST ferar |qard b1 Sl & Uiy w7 Efeeahiv 8T 81 WRAT
AT 4 S BT A 3R U Bl A IMeeid AR AIRRH 8T 2l
R s # S & 391 srherr gy Srqul #1911 81 AR b A s
BRI & fageryor & efedor § 9 @1 AmTfore (Rl o w9 4 I
WUl H <) S el 8 | 51 fdare & qd a1 & @ 4, fadre & g ueil &
HY 4 3R 9RY B Y & 91 SHSD! [Aga1 & ©U | I G H J§1 & w4 |
fees I H Ug TR § GETITI] YT Bl Bls AMRGR Tel AT R il g
FATD FHTST T 3R IS ST I 1 SIBR Y31 DI TG GAT HRaAT AT | T i1
P wY H AT BT 39 fARIvor o e Prvde & IgAR i 81 I8 8l © | dai
H geafct &1y fgaa | T g3 Rl o1 fora I8 ey Fefua fean
T {5 gt 9fy Y SHa=RifR 89 & 127 21 I8 B Wt Gt Sl ot |
Iy B 4G b gzETd faedr & wY § W AR GHIC I8 | HETHR BT H Ui
Ui b WY H Pl Ol 3 ARSI & IITERVT 8, FTIdI JGTaven db
1S H, aRIR H Fgd 8 FIIQIgdD AR FRATTOID AT 8T | oifehT gRach
BT H FATS H D PRITdl, B UATY , Bs  FULURIG &R-IR I g8 iR
SHD 3P BRI 8 | 3D P ARI TR TST oI Helwamy FHIS § TR
1§19 Gl g, 31f¥e, aTdt fare, |l qerm g2t g a1 o U R
G =ell AT RTeh BIROT FART BT TR TSl el TT, TRI U= §8+
Tl Y | sl et H & 89 YASINRY il | < f I7o7 IMHIE 1
ST FHTST GURDI b AAD TATH F Fell TAT ST PoAT IR Fferge Smam i
JHT IR d1= d1= A ff T Pyl F STSqH B & foy s BIRME g5 &R
BT & wredd A QAT pysl uR YfEe o | ifeh 8 AT BT 99 &
1 37T Y FAR TS 7 3R ot 37 w5 7 i § 2, afew ok +ff getach
B Tell TR |
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M TS & BY H B Bl ATl I 714 el g5 8 | 9ol 81 8AR TS
H 31T 9T faare 7181 8, e @t g% 931 & Ifeh ot ff g9 J&i Afgeret
21617 3R ATeRAT Bt SR HH T T2 YA & HRY gAR GRIART H Asfhal &
ST P THY ¥ B ATT-faar & 9 W At o daek Re Sy € wife 9
ST & T erefondl ot 2l /A § S8 U o -l Gol &l Yael HRAT U
3R ST HUHTT I g=d] & T4 H AT & H12T B TSl g3l <l 17 |

g™ 7 991 I B <ifeh SHDBT GRUAN AN AT H 59 W7
<1 T o6 31a =it ughy 9 Wi & M H g dret YT & ot 1 ae e
ST ST 3T1R =T YO T Uil < &1 S Hi & 19 H 81 @eH b S o,
FTa®T PuHTE, AU <1 {6 31d §AR I8 HH-YHY BT Sl U 8, SF IR
ST B 3d U TR GHu1 4R 927 IT 930 AMSATY B1 2 g1 21 g8 4 121 §
U STl © ST8] UR IR -T8] AT | TS 39T Bl b Iqd] IdTsd &l F=aTs © |
Al S YR AN FATST H AfZSATAT & Ui ST 9SG BT TSIRAT BT 8 Hed AT
IRAR gy 1 I 8, §3F A 81 997 Il & —39P BRI BAR T8T =1 Yol
B BT B Y 8 | 59 W A1 U168 S & fofg 891K I8l b A S DIy
T |

HEIGA, P ol 3Th T § olfp SAP] UTer R I B
I A A TR 81 U1 &1 § FoIAP HROT AT 9} I8 9T &% e H, &)
&3 | &, F1e 31T XIS B, 978 fUwel Iy 8, Ug-ford uRar & & &f &
1 ue-ford aRaR & @1 21, A 3 T3 9 &9 TSl Y S[91 98 € 1 3R
gt Y7 B Wi I ® I 39 S8 & BIRUT SHdh UTer-T-uIvoy IR Wl a8 VSHTg
3% 9 & aRARI 81 TFIdT 81 89N |HTST | Sil Al 81T 8, UTel-Uryul &
TR IR 39 R SA1GT N W9 {6y A7 € | ! f21e1 iR e, 9 <8 -
e IR SUET U4 4 By S 8 3R osd] IR @d BT G 8] qHel
ST | TS ! B YoT-foraT oR 99 IR I @d dxA1 g5fery <gef /77 Sfrar &
FIfP I8 URTY BR BT Us FHS SN 8, AT fhdl URTY 1R 9 31 §Y U Bl
Y THx AT — 59 TBR TRARY BT | dTSdb! & $HUR Gd BT Dl 7
SITAT 2 | 39 BR8N AT H 37791 | rsfhal o) Swa Rien w wurer @9
&1 forar ST Faife S= IR € HHT SfaT ® 3R S-a PR S (9d18
I B & DT fIaT8 T8 & A1 B a1 S1ar 2 | otfde i ) 09 oFis
SETERUT JISITHT MY RGERT H <&l 81T o ATAT- T 3ru= docieg dt gfersht o
JHST ofd & offh RTRIRTRAT 3 b T8l 81 UTd | IS T291 aahx W1 d ge-ford
IRAR # 3T ASH! B T B E, 370 B9 F I IR @ioid g 3R
U TSB! BT HAT-GTF HRb I T ST AT BT AW B 8, T
RT3t BT RIIRTe bR g B
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2 T Sh IRAR Tl B IR® I g8l & 0 & T, 3R 7AF &) o1l & | afe
g8 9 g el Bl & A Yo Bl & Scdisd @l e Ryetfe, et
RO H TS ®!T HHI-HH STHERT TH PR olcll Bl Sl AS D! ITHET Tal B
U7l 2, S UgTd I1 fHET I ST Sial & St & | 7 arsa! &1 gara
Pl H, AT g9 H, AT U7 BIS FDId T8l B, Ie1 ASDH! TG H
SRR ST 3T 81 STl B b S S A TeId STt WY 721 17l 8 iR a8
arfad fpar Siar © fob YeTd IR ST 9910 993 S9h hUsT /3 o1 Ts 31N
T 3T TADR AR TS |

HeIGd, ASD! DI {487 PR THIA AR BR P g1 —JfSAT, BR P a4,
R B M1, B B 1ot I8 Aig <l 8 b 921, a7t I8i F GRSl o
RE! 81 3R 579 8= d A T ]&1 81, 981 A Jrerl i &1 Fepert anfey | i
U TRE ¥ S AAST HE [T ST 8 3R SHP BRI H I8 P -He BR 9
feram <Tra & o G| IR 94 81, o1d g9 ST URAR 31 317 81 1R Jwe a8l I
2 1 gg-g Sfl A1 81 981 YA 81 39 DR ATADBIR Asihal ARl u-ga
TE! YA © 3R 9gd Al bl 36 W H YU AP dTdll Bl AIA TET
B &, g -HT B GH dlsd & I1 [ Bl TR & Tad 11§ J IR ST
21 HRT I A1 & [ Afgersll o 53 ofavel & 4Ie Bl 1 Hel ST AMAD
FY A HAGIR BT 37a% &1 MM 31l $v 7 ggel g1 8 % 399 TR @t
3MRAT & TNV 3 I8 YWY G, & BT EHRT TS BT FHIS, SbIRId]
RIATEE] BT TS YW YETH FHIS 21 3R 39 faarfedr &1 dve-ave 4 oy
B H I8 FHTST IRI AP H TSI PRAT 2 |

§ 3T yHT <A1 Areet § 1 ot ' € dgaaT efc @A H
goldei=e HifSAT & A9 F U =Tl &I YSrhls fhar 17 fh 3R &
qITeRgT™ ¥, HIFRID SIRTILTCT W, et Afgereli BT agf &1 fefeead arme
BN BT THIGS <dl T 9 FHIUTTH Bl ofdhy S99 3IRd &1 Uil DT H STdhR
YT TR YT THTOTIS ST AT| & YA Dl b 39 3iRT BT ufd pic |
ST 31T TR YT Bl UTTel HRIR ShR SHA TATdh of ofddT AT | VY 3rawer
H g8 S Bl DI 981 I8 I 8 | SHDT q1h] BT W Siiad o ThR I e
AT & T I, 39 R =t @t Fome 781 9Ielt © | Q9 U A=, 39 THII
I gelacie HIfSAT ¥ T Y U IR SMETE] & A & BT B [haT Bl
I U Uferdl & Y grexey famy & &1, S9 S STk Bl &9 BOIR A1 Uid
BOIR ®UY AT 3R 9P Taol 3§ I9 98 Alihde 911 | 98 STy 39 Jai
PHR b A I8 Hel § By 8] feaibardl & § Tardl o7 & fou IR §
;I H IURRIT IR H 379+ § JHIUIS Bl YA B & oy TR g b
3P Uit ATHRTD IR § 9N § | U1 Breb Uit At <rqmft sfival
BT 3T wareft uferai =1 o ¢ foan fead wu 9 s=il faare #§ g8 foran
BN 199
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3R ST wTehR bR S g1 faaTe fopam eI | 994 4 J S8 ol | I8
RrctRyetr uar g1 9 fha=) 3RAl & A1 BRI, SADT Bls [SHHT el &l S
R 3 AFRI® AR &, IS9P 99 H gga A Rrerd frell 8 b fikd
P ER § FEfy 9 e, s9¢ oIy SHS! STaRexi URTer@™ § Wil &7 fer
ST 21 98 3R e, <1fdifard 8, srerd €, 39filv 519 98 UnTerd™ # Wil &
STl € o aRAR # S9d B &1 IREIE B dedRT B ol SIran ® | 98
IiRa et wR ofear wre- e St UrTera™ | g¥ dredt 81 U 31Fd
ISTERV 8, S Mg w9 ¥ ot &1 iR it 8 iR e vy 9 W
PR fear T & 6 g B 3P Ui B wHid 7 rf¥er fferm | 89
ISR F I AT B & oY A gIdhs I TSI, $6 TR & TS H AT
B ARG H o AT 37T ¥R 2| g U TORTSY € gafo g9R gt e
IR 2 | T8 IR FhEH & AT I8 § 3R B U 99 H DT Uil ol el & |
e 4 ! AT 1 TS 21 fawg U3 weaf &1 ol e 2 |

HRETH TRIFel BIC e 7, fhfeaa=a & forg o € | offd I8
AMI WY A @1 1§ b 8% g9 H dfa o o1 Sl Afgeld 8 S9! )
HReTor 1 TET il UTaT | STHT a1 BT Al S| FRE 781 § uTal | 37T
BTl B ¥ Ueh 1Y § U1 BT g1 bl i1 & 11 S IR I8 I aral s b
39 IS Bl TSIl AT 39 ST I 18X TS Bl dF 7 Ryt S9! ArRean
@ & ST gfes 9 1t e wwafr & der-9e1 & forg dfad g st |
IE Tl BT T & fh Ted! Bl e R & forg areg fopar 9v foh 59 S &
JTER JMYBT IS} HRAT Bl 9P foIT I aR Wior &f RrAer) |7i-919 3t 2l
AT TS 37U fofg FAT IR BT FI9 Ga Wl IR Al © | SHBT I Bl
BRI € | U ARE | BF S AduTd BRI A WY dferd avd € |
T TG P VAl ot AU & 1fp Afearsll @ Rt 9 5 TRE @
Safred &1 RIPR 99131 910 3iR S 9w & 969@d e TS H qa9
PHGIR LT H IGT S| TAAY ART I8 A1 8 b M7 g A S
Eral & wfa & IfER 8,396 FHe @ Se | fdr o awfiy § S9
31 firel gU € W I8 BT © % Ife fam ) <1 gl ofRk 31 g3
g,..... afe Frar axfiaa =21 = & O a-fiad 9 &= o [RgAfT # S9! duf
I fear aell, IqH! ST g7 iR IFDb S GAT Bl GRIER BT ATDBR
frere 81 AIfp w=d: Jd8R I8 © fh 89R U8l 919 Jsfhdi 3 dridh
qreil B Bl IR Ul < <<t 21 ST HIS o I8 STedl e s o 9 Hufd
H I Sl AIfYeR o Svl gAR HdY WRIE 9 &1, TR 9gdl 9 3D
31Tl Y ® o wrsfoa
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BT ¥ RITaR PR U HISA1 DI < <l & [ U &1 Fuld JreRl gs, 31T
TR g BT IR Bl JARNGR T Bl AfhT ST SN, B+ HIfoTy
o RraR v & 91 Ife 98 st fear 81 ot & a1 afe a8 Jso! fodt
AR 3 Uil & I8 | A9 BT RIHR BT 2 R Bl HRUMERT U 3felT &1
el & al Wt fRIfY 9 S99 319+ A | WY S daool 81 frerd, a8 9=
TEI FYerdT 3R IH WRIGHY FHET ST & | SAITY 55 AT vae &l 8]
(8) B ¥l FHIET BT Bl SR &, T dR [ A @ BT SR & FMP
AR I8! St dggar fafdy omainT fea ganm o, Sue seuet wIkew 9., Sfiaw
NSl A oA gema e o {6 fig StRIveR sif¥iftH, 1956 W qayd
IR B4 T | IRac STy 8 TfeY dTfes Afgel 3= Uge |ufd #
RIS BT fzw1 &= RRIRT 3 91 3% | | g STRIG®R e f3e1, 2000
& STAR AT ASARIT DI DIURIRI AURT H YRR BT aR1ER BT AfBR A fear
AT & Wfeh dsed fafdy s a1 sreir ug ot off f5 g o 9 &
IR a1, 9P ol § 39 faded &I 39 Fa H gaf & forg o g a1fes a8
IcH 39 fate W T4l o IR g UTY & a1 SRl 2 6 3net WY Afged,
afgarsit o AT = FaaR 27 R1 afecrai & Scfied &) W1 96 81 872
Ife wfeerd anfée wu 4 sra+ U & g8t 74 A &1 7orgd erf, S b gy
B &, o 5 O3 B 2, 99 & gyt o afs 51 & e & worga erft ar
feaa ©U | G2 Bt U1 HH BN, Rilf Tg AT SIQ 6 39 ! &1 39
A § ISP gHen 997 891, faare & 91g Wi 99971 X2, 3% R ar 3
AT qreaar el gt ar VAt FRafar 1 Uiy ners o Al &l g7t SR
foraTe Be= &1 gregar At 721 el 3R ST faare s I 3w o) ¥ 59 3MUR
R 9 8 FHAT B | AT B A AT S, g2 St 3R g7l Bl
gferadt # a7 STel1 < & WY ST gy €, S gl § ¥t St sraey oyt |
S THT IS PRITCTAT DI SREd §Y, §9 T ATHTNIS TSI Bl G
T AT B 34 MR AT, S o aarett arq anmef} aarel 181 38 7T €, 3R
S99 31T JATETRT BT AfS AP WU A, ST A &1 7o 11 ST, A Ffged
T F FHAST BT S BN, AT BT AN fqem B iR Afgend
WIGATHS 3R AR® B9 I U 3MMIDT, 3T ATHIS Pl Forgd RART
TR, S AT & Fanior faamm # gt ufcr, =it ofh ok Aer &1
SRS BT [HT | $3Ierg § I8 s =aaf & foau o1 € | 521 eIl & a1
H T {6 s9R A AeR 39 WR 7 IR W 3R $9H $B awId

HONE Bl | €=aTe |

The question was proposed.
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SHRI E.M. SUDARSANA NATCHIAPPAN (TAMIL NADU): Thank
you, Mr. Vice-Chairman, Sir, for giving me this opportunity.

Sir, hon. Member, Shrimati Kum Kum Rai, has brought forward the
Property Rights of Women and Girls Bill, 2002 which is a very well-
intentioned and a timely piece of legislation. She has taken a very good
intiative. The time is very ripe for this purpose, and we are very proud of
telling the world that during the freedom movement, Mahatma Gandhi had
first initiated it when he asked women to be part of the freedom movement.

For that purpose, they must have every right, equal right, just like
men. The Hindu culture has given a lot of importance to female deities
such as goddess Lakshmi, Goddess Mahashakti-most of the deities are
addressed in the names of females; we worship them. At the same time,
the rights of the females are being taken away by the male-dominated
society.

The Britishers, when they came to India, brought in legislations for
giving equal rights to women, but they were opposed at that time, since
the culture at that time was not very accommodating Raja Ram Mohan
Roy and other social reformists put in lots of efforts, throghout the country,
to provide equal rights to women.

We, the people of TamilNadu, are proud to say that we were involved
in initiating movements for the rights of women from as early as the 1920.
At that time, the people who were there in the Congress, especially Thanthai
Periyar, who was then called E.V. Ramaswamy Naicker, and who was the
President of the Tamil Nadu Congress Committee, fought for the rights of
women.

SHRI N. JOTHI (Tamil Nadu): It was Thanthai Periyar. Don't give
credit to youself for that.

SHRI E.M. SUDARSANA NATCHIAPPAN: Kindly keep quiet
....(Interruptions).... 1 am not yielding to anybody. Please, keep quiet.
Listen to me and then you can speak when your turn comes. Thanthai
Periyar, as the President of the Tamil Nadu unit of the Indian National
Congress, has fought for the rights of women.

In the same way, when the Constitution and subsequent enactments
came into being, Pandit Jawaharlal Nehru initiated for the first time, the
Hindu Marriages Act, which was opposed by the so-called allies of my
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learned friend, hon. Member, Shri Jothi's BJP party, at that time the Jan
Sangh, and the rudiments of RSS. They were opposing it
...(Interruptions).... That was the first time when both the Sabhas-the
Rajya Sabha and Lok Sabha-met for the first time under the Constitution,
only to annul Shri Jothi's intention of not giving the rights to women! The
BJP at that time, as the Jan Sangh and the RSS, opposed the move
Hindutva was at the forefront at that time. Pandit Jawaharlal Nehru was
verbally abused. But Pandit Nehru initiated the first revolutionary Act for
the rights of women by enacting the Hindu Marriges Act, and also,
subsequently, by the Hindu Adoption Act. That is the history. It was only
subsequently that women could get their rights; also, in marriages, women
were given equal rights.

No doubt, the Indian Succession Act was there, but the women did
not benefit very much from that Act. Subsequently, the Congress took the
initiative, and gradually, women were given their rights. Women's rights
were initiated by Smt. Indira Gandh; lots of amendments were brought to
the enactments, especially, the Criminal Procedure Code, Section 125,
gave women the right to maintenance, even by using coercive methods,
from their husbands. Many enactments were brought in the same way
before the Parliament. For instance, the Dowry Prohibition Act and many
other enactments were brought in the Parliament for ensuring equal rights
to women. In spite of this, the right to inheritance is not given to women
even today. It is time that that right was given to women.

In Tamil Nadu, Dr. Kalaignar M. Karunanidhi took the first step in this
direction. He brought in a law by means of which equal rights were given to
men and women. That Act came into force from 1989 onwards in Tamil
Nadu, and men and women are not differentiated in the matter of their
rights. Both are being given the right to inheritance; the female members
of the family enjoy the same rights as the male members do. Hence, the
initiative taken by the Tamil Nadu government should be brought in this
Parliament also. If that happens here, women's rights and women's
empowerment will be real.

Now, we are asking for it through our leader, Sonia Gandhiji. She is
for giving right just like Rajiv Gandhiji, who has brought the political right
for the women living in the villages through the Panchayat Raj enactments
by which people were empowered, women were empowered and 33.33
per cent reservation was given for them from the grass-root level to the
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district level administration. But we need the legislative empowerment for
the women in the legislature and also in the Parliament. Sonia Gandhiji is
for it; the UPA Government is for it. They have mentioned in the Common
Minimum programme that we are... (Interruptions).

SHRI N. JOTHI: I have a point of order. ..(Interruptions).

SHRI EM. SUDARSANA NATCHIAPPAN: I am not yielding.
..(Interruptions).. He always interrupts.. ..(Interruptions).

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Please let him
speak.. ..(Interruptions).

SHRI E.M. SUDARSANA NATCHIAPPAN: I am not yielding.
..(Interruptions).. The United Progressive Alliance has given the assurance
by way of this proclamation that during the five year period of this Government
they will bring back the right to women by giving 33.33 per cent reservation
just like Rajiv Gandhiji who has done for the people of the grass-root level.
The same thing will happen in the Parliament and also in the Legislature.
The same thing has to happen in Government employment also. We are
giving right of 33.33 per cent of women. At the same time, are we giving
more opportunities for women? Why are we giving 33.33 per cent only?
We have to give fifty-fifty. It is an equal part of it. The ancient Hindu mythology
says, "Umai Oru Bhagan". We call it, 'Ardha Narishwara' - a part of our
body itself. One part is male and another part is female. This is our Hindu
mythology. That should be there. When one part is not working, then we
are having a handicapped person. In our society, there are a hundred a
people. Out of this, 51 crore people are women. They are handicapped.
They are not getting the right which they are entitled to by birth. At the
same time, a legislative piece should be there; legislative support should
be there. By supporting legislative pieces, we can bring back the same
right which were given for the women by the society of India. Therefore, 1
support it fully. At the same time, there are . ..(Interruptions).

SHRI N. JOTHT I have a point of order. ..(Interruptions).
SHRI E.M. SUDARSANA NATCHIAPPAN: Why is he
interfering?.. (Interruptions)..

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): There is no point
of order. ..(Interruptions).. There is no point of order.. ..(Interruptions)..
Shri Jothi is not yielding.. ..(Interruptions).
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SHRI EM. SUDARSANA NATCHIAPPAN: I will report this matter...
..(Interruptions).. Ms. Jayalalitha should be intimated immediately that
Mr. Jothi is always interfering . ..(Interruptions).. By opposing women's
right, he is opposing Jayalalitha. That is a thing, he is doing it here..
..(Interruptions).. Kindly don't oppose Jayalalitha. ..(Interruptions).. He will
keep it in mind. ..(Interruptions).. Don't interfere.

Therefore, this initiation by our hon. Member, Shrimati Rai, is very
much appreciated. We feel that there should be a women's movement.
When they are asking for the right of political stature, for political
opportunities, the first thing should be right in the property. If there is a
property right for women, the husband will respect the wife. Now people
are demanding bride who can earn. The bridegrooms are now having so
much of cowardice as to ask for a bride who is earning, who can give the
maintenance to husband. This is the society that we are facing. Therefore,
the right by birth should be given eually both to male and female. There
should not be any differentiation between the male and female. Now, in the
modern societies, we cannot find even the difference in thier nature of
dressing and everything. In the colleges and universities, we cannot
differentiate who is the male or who is the female. But, at the same time,
in the property right we are differentiating, when they are empowered through
the political means, and have jobs in the Government, in the private sector
and in any research institute, when the toppers are only women have got
the world now. But, they have got no legislative support to have the right of
inheritance from their father or mother. This should be given. Pandit
Jawaharlal Nehruji and other leaders have given the right by way of
inheritance through the mother, but not through the father. It should be
properly amended so that the Tamil Nadu legislative piece, which was
given by Dravida Munnetra Kazhagam President, Dr. Kalaignar Karunanidhi,
may be made a piece of legislation throughout India. That day will come
soon. Thank you.

SHRIMATI PREMA CARIAPPA (Karnataka): Sir, I rise to support
the Property Rights of Women and Girls Bill, 2003, moved by my colleague
Shrimati Kum Kum Rai, Sir, the objective of the Bill is laudable and must
be appreciated by each one of us in this House irrespective of our party
affiliations. Sir, in our male dominated society, the woman is discriminated
right from her birth. I can say that she is discriminated before she takes
birth and before she comes to this earth. There are so many sex-determining
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ultrasound clinics, which are functioning in our country, to determine the
sex and when people come to know that the foetus is that of a female
child, they abort before she could come to the earth. Sir, in case of male
child, they celebrate with pomp and show. And, when the girl is born, she
is considered as a curse and a burden on the society. And the girl child is
treated very badly. She is not sent to good school and not given a good
education. And, sometimes, even if she is sent to school, she is for cibly
discontinued to look after the younger children or to cook in the house.
Sir, the male child is treated differently, sent to good school, given good
food and given all the comforts of life. So, in such cases the girl is
considered as a burden and she is married very early. And, she becomes
dependent. For each rupee, she has to depend on her husband. And, if
she happens to be a working woman, then the condition would be different.

Suppose, she becomes a widow at a young age with children to look
after, she will have a more problematic life and she will be thrown out of
the house. Her in-laws will treat her very badly. She will have no place to
go. She will be sent out of the in-laws' place and even her parents will also
not accept her in her own house. And, as far as the property is concerned,
it is beyond imagination for her to get her due share in parental property,
and from husband's side also, she does not get anything. She will become
a destitute at the end. Sir, it is a good thing that Shrimati Kum Kum Rai
thought of bringing this Bill to protect the women and girls from such
harassment. Sir, I support this Bill brought by Shrimati Kum Kum Rai.
Thank you, Sir.

SHRI N. JOTHI: Thank you, hon. Vice-Chairman, Sir. I wish you all
success in your seat. Already, you have handled well a turbulent situation.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Thank You, it is a
great privilege and honour for me.

SHRI N. JOTHI: Sir, this Bill, I generally feel, should be brought as
a Government Bill, not as a Private Members' Bill, especially in view of the
proximity of Mover of the Bill with the Government and now having a lot of
say in the Government. Definitely, there cannot be any problem in bringing
this as a Government Bill. This can be brought as a Government Bill with
certain amendments, which I genuinely feel have been overlooked while
framing the Bill. First of all, if the framer of the Bill may look into the
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section 2, sub-clause (b), it is indicated-hon. Minister of State for Law,
Mr. Venkatapathy, can take note of it, he himself is a practising lawyer,
that a 'girl' means 'an unmarried female'. Suppose, there is a woman of
50 years of age who is not married, can we call her a 'girl'? If we accept
this definition, it will only lead to that. She will get annoyed. If I call an
unmarried woman of 50 years, "Hello," girl, how are you?", what will be
the reaction?

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): In the western
countries, they may like it.

SHRI N. JOTHI: Maybe, But, here we cannot. A girl, once she reaches
beyond the age of adolescene, is no longer a girl. She is called only a
woman. So, I think this definition may not be correct. I do not want to
repeat it again, but, if a woman is unmarried for obvious reasons, and is
fifty years of age, can we call her a girl? So, it is an inbuilt infirmity in this
definition which the framers may kindly take note of. This can be deleted,
if he feels so. Already, there is General Clauses Act, which says who are
all men are men, who are all not men are women. The General Clauses
Act has already taken care of that. We can have that definition as it is,
and there is no need to make any separate definition for this. When a
person majors in age, she is sufficient enough to take care of, and, there
is no definition needed for a girl.

Then coming to yet another provision, where the position is already
taken care of, namely, property rights of a married woman. It is already
covered by, as indicated in the Bill itself, the Married Womens' Propoerties
Act, 1874. It is not 1874; it is 1974. So, it is already there, and, there is no
need to go further in this matter. Already that Act is complete, homogenous
and takes care of the entire situation. So, the entire section, therefore,
can be deleted as it is already taken care of. If I am right, it is framed in a
better manner than what it is framed here.

Coming to the fifth clause, namely, Right of Maintenace and Custody
of Children. Already, there is an enactment called, the Guardians and
Wards Act. The Guardians and Wards Act is already there to take care
of as to who should be the guardian to the minor children during the
separation, or .misunderstanding between a husband and a wife. There
is a leading Supreme Court Judgement, a Constitution-based judgement,
in the matter of Rosy Jacob Chakramakal vs. Jacob Chakramakal,
emanating from Tamil Nadu, that says, a finality of the situation, neither
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the father nor the mother can be the guardian of a child because the
paramount interest of the child is the paramount consideration in holding
as to who could be the guardian. So, now, what is stated here is that the
mother should have the first right over the minor child.

Suppose, the mother goes astray, Let the women Members need
not mistake me. There are some mothers who go astray, there are some
mothers who marry another man, and, husband will be so loyal remembering
her in his memories, and, will be willing to bring-up the child. We cannot
deprive him, So, as of right, this Bill indicates....(interruptions)...

SHRIMATI VANGA GEETHA (Andhra Pradesh): It is very rare.

SHRI N. JOTHI: It is not rare. It is all happening...(interruptions)., it
is not that all me—are bad. It gives a picture as if all men are so bad that
they beget their children, they throw their women out, or, they go away.
This does not convey a good message, I do not know why such thinking is
there about men, and, we are all very loyal to our wives, respective wives,
we have been very kind to our mother, we have been a boy, and we know
our responsibilities. We are upbringing our children in a better manner.

It appears as if some war is declared between men and women,
some speehes are now being made like this. So it is a society. It is rare
that there is an enmity between a husband and a wife. Now, the relationships
are getting stranged day by day. Let us prevent it. Let us not accelerate
it. Here, the first option to have the custody of children as guardian and
to claim the maintenance for children is already taken care of by the
Acts available. There are sufficient Statutes available on this score. So,
no separate Act is necessary. Already, there is a provision for protection
of women under Section 125 of Criminal Procedure Code under which
up to thousand rupees can immediately be given to women and children.
Also, permanent alimony can be obtained. Even for a divorced woman,
permanent alimony can be obtained. There are enough provisions under
the Hindu Marriage Act also. So, there is no need to have a separate
provision as indicated here either for maintenance or for guardianship.
Already, there are provisions available for this. Then comes the clause 6.
Again, an important enactment is there. I think that is not taken note of.
The hon. Minister can take note of it. There is an Act called the Partition
Act. The Partition Act already provides sufficient safeguard to a widow to
live continuously in the house where her husband and she used to live
together. So, this Clause is not necessary. The Partition Act already
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takes care of it. So, I think, there is no need of the Clause 6(a). The
Partition Act covers it. Then comes the Clause 6(b) which allows the
woman "to participate in the family business of the deceased husband on
the same footing as her husband would have been". Sir, this is all covered
in Mercantile Law. These all issues should further be probed into by the
Contract Act. This Bill cannot be brought in such a way to deprive the
benefits already available under other cognate Acts. So, it also needs a
certain review. Then, there is clause?, which says, "It shall be the duty of
the appropriate Government to ensure strict compliance of provisions of
this Act". Sir, another misgiving has been given, because every State
Government or Central Government should ensure that any statute created
by the Parliament is being implemented correctly. The Acts are not passed
as a pastime affair. It is not like that one is to be given strict compliance
and another is not to be given strict compliance. All the enactments should
be given strict compliance. The only problem is if one implements it, hue
and cry is made. For example, POTA. POTA was made to implement
certain issues. If it is invoked, people say it is misused or abused. So, if
one was to get a certificate from...(interruptions)...

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): Sir, it is not just
to... (interruptions)... when they were in Government they have passed
notification saying that the Act is being misused...(interruptions)...

SHRI N. JOTHI: Your were not satisfied. That is why you left them.
That is your culture... (inferruptions)... Sir, any enactment being made by
Parliament is for implementation. There is no separate provision need be
stated that it should be implemented without any hesitation. There is no
need. Any enactment shall be implemented automatically. So, Clause 7
is not necessary and the Mover can consider over it. Then, overriding
effect of the Act. I would not say anthing about it. The Central Government
may make rules in furtherance of the Act. Sir, the majority of the Bill has
already been taken care of by sufficient enactments. So, this particular
Bill is totally unnecessary It is my view and, as I have already mentioned,
with the close proximity, the Mover of the Bill has got with the present
Government, they can think of bringing it as a Government Bill, instead of
a private Members' Bill so that the significance of it may be more. Sir, I
have got a strong objection to the 'Statement of Objects and Reasons'. My
friend may kindly consider. The hon. Member has said, "In our patriarchal
set-up and male-dominated society". Sir, this is very unfair. This is not the
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correct comment which I could expect from a Member. Where is the
question of male domination? There was a discussion at one place on
"How to make woman equal to man". One person said that whatever women
had in excess, if it is given to men, both will be equal. So, that is the
situation today. Sir, to give an autobiographical touch on the matter, I
would say that I respect my wife much more than what I could respect
myself. That is the situation, I think, with everybody, including the hon,
Minister of Law. Sir, this is the society where we live in. I do not understand
why the hon. Member said 'male-dominated. I do not think so. I only see
woman-dominated household. 'Our patricarchal set-up and male-dominated
society', Sir, I object to these words. And, Parliament cannot be a party to
this kind of comments on woman or man. I am opposing this and the
words can be deleted.

The mover of the Bill may kindly reconsider the words "patriarchal
set-up" and "male-dominated society". Kindly give respect to us.

SHRIMATI PREMA CARIAPPA: It is male-dominated
...{interruptions)...

SR FAGH T : SUGHIE HE e, W [HA l g9y GG & 7
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THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): At least, at this
particular moment, in the House, there are more men than women, Please
carry on.

SHRI V. NARAYANASAMY: Mr. Jothi has got a bitter experience!

SHRI N. JOTHI: I am not dominating in my house, Sir! Please
understand this.

SHRI V. NARAYANASAMY: You are hapless!

SHRI N. JOTHI: We have got mutual understanding; we know each
other very well. ...(interruptions)... "The girls and women traditionally
have little or no property rights and on this count they are the most
exploited lot!" My friend may kindly consider the language; in Parliament,
while referring to the other gender, we should not offend any gender.
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That is only what I appeal. Mr. Prema might have dominated over Mrs.
Prema! That does not mean.......... (interruptions)...

SHRIMATI PREMA CARIAPPA: I said 'male-dominated’ because
you know how few women are here. Even 33 per cent reservation, you
people did not agree to! So, it is male-dominated.

SHRI N. JOTHI: Madam, that is because...(interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI):Mr. Jothi, you don't
have to answer it.

SHRI N. JOTHI: She is putting question after question. What am I to
do, Sir? You are preventing me from answering them.

THE VICE-CHAIRMAN (SHRI DINESH TREVEDI): Please carry on.

SHRI N. JOTHI: "All immovable properties are inherited, transferred
and possessed by the men and they exploit..."Again, I am objecting to
these words. They are mentioned in the Preamble, in the Statement of
Objects & Reasons. It can not be used like this, "enjoy and dispose off
the properties”, as if men rob the properties of women and enjoy themselves
by throwing them out on the streets! This does not convey a good message
to the public. We are in the House of Elders; the Bill is moved in the Rajya
Sabha. So, we should convey a correct message to the public. With this
object, I don't think it will be proper to pass the Bill, "enjoy and dispose
off the properties!" It is very unfair on men. "The women and girls have no
say in the property matters and for that matter they have no status of their
own. Even our epics declare that so far as a woman is concerned, in her
childhood she is wholly dependent on her parents..." We are not living in
an epic world; we are living in a world where the rule of law is supreme. Our
epics are not controlling our activities. Law is controlling our activities.
Law is not against you. There is no need to mention about epics. An epic
does not have any say in matters of law. These words need to be
witdrawn.."after marriage dependent on her husband and as widow on her
children..." That means women are thrown out, women are not taken
care of. If someone visits my house, he will find that the first portrait is of
my mother. I have not forgotten my mother. And to be very frank, the
leader of my party, AIADMK, is a woman, and she is ............ (interruptions)...
It may be because you are all not in a position to say anything against
her. She is ruling the State very well. So. vou are not interested. This is
the position. ...(interruptions)...
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THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr.
Narayanasamy, you are the next speaker. ...(interruptions)...

SHRI N. JOTHI: You are not in my State; don't worry
...(interruptions)... You are not in my State. ...(interruptions)... You are
not in my State; don't worry about it. ...(interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr.
Narayanasamy, you are the next speaker. ...(interruptions)...

SHRI N. JOTHI: You are a foreigner to my State. ...(inferruptions)...
Sir, if it be so, I throw a challenge; let one Member from Lok Sabha,
belonging to either DMK or any other party, resign and face the elections
now; even today. You will know the result. I throw that challenge, if you
accept it. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr. Jothi, please
don't digress. ...(Interruptions)... Thank you. Thank you. ...(Interruptions)...

SHRI E.M. SUDARSANA NATCHIAPPAN: We are ready to face
elections tomorrow ........ (Interruptions) ..........

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr. Jothi, don't get
into that argument. Carry on.

SHRI N. JOTHI: "Our epics declare that so far as a woman is
concerned, in her childhood she depends on..." Which epics they are
referring to, I do not know. Only two epics are known to me. One is
Ramayana and another is Mahabharta. Both are for women's greatness
only.

Draupadi is being respected in Mahabharata and Sita is worshiped
as Goddess in Ramayana. These are the two epics, to my knowledge, in
the Hindu mythology. I don't know why Shrimati Kumkum Rai has written
this. Sita is respected and Draupadi is respected. I don't know why she
has written this. It is because of Draupadi's vow that the whole Mahabharat
took place. Why has she forgotten that? Men fought to fulfil the vow of
Draupadi and her trust got tied up again. That is the vow taken. Anyway,
the epic is not fully understood and appreciated.

Then the Statement of Objects and Reasons says, "after marriage
dependent on her husband and as widow on her children or become
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destitute. The position of women and girls in this regard is worst amongst
the minorities." I don't want to say anything about the minorities. It is for
them to raise this issue. As regards tribal and rural masses, I am from a
rural area. I know very well the rural culture. The culture is to respect
women first. Whenever women travel in buses, we get up and offer seats.
Whenever women are not comfortable in a train, we get up and give seats.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI):Now, they want you
to get up from the Parliament so that they can get the seat.

SHRI N. JOTHI: If Mr. Natchiappan does not mistake me, that seat
is reserved for a woman. He robbed it. He could have set an example. He
is talking too much about women now, after robbing the seat from a women
candidate. I know that. He may not agree with me. But I know the secrecy
behind that.

SHRI E. M. SUDARSANA NATCHIAPPAN: Sir, I don't want to interfere.
But he has mentioned my name. Now, a copy of his speech should be
sent to Miss Jayalalitha. ...(Interruptions)...

SHRI N. JOTHLI: Sir, it is already there. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): It is going to be
sent there, in any case. ...(Interruptions)...

AN HON. MEMBER: A Rajya Sabha Member cannot be dismissed.
...(Interruptions).... But it will also happen. ...(Interruptions)...
SHRI N. JOTHI: My friend seems to be not following the day-to-day
activities in Tamil Nadu. I think, he has descended from somewhere. In
Tamil Nadu, the greatest thrust to women empowerment comes from my
leader. He does not understand it. What am I to do? Some time ago, he
was with us. He had all praise for her. ...(Interruptions)...
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SHRI N. JOTHL: We are for 33 per cent reservation. You please
bring it. The first person who is opposing the 33 per cent reservation is
the leader of the party to which the mover of this Bill belongs. They are
opposing it, not we. We are for it. Why don't you bring it tomorrow? We
are ready to support it.

Then the Statement of Objects and Reasons say, "If we have to
raise the status of women and girls on the principle of equality, then they
have to be given property rights from their childhood." The whole idea is
...(Interruptions)...
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THE VICE-CHAIRMAN (SHRIDINESH TRIVEfil): Are you
yielding?
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SHRI N. JOTHI: This is one way of preventing the Bill. I know the
tactics behind it.
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SHRI N. JOTHI: We are aware of this. This is one way of preventing
the Bill.
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SHRI R. SHUNMUGASUNDARAM: He is ignorant.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr. Jothi, you
please carry on.

SHRI N. JOTHI: Now, I appeal to my friend to withdraw this Bill. The
Government is very much there. Let it bring a Bill, if necessary, because it
clashes with many existing provisions. So many Acts should be amended.
If the Bill is to be passed, minimum 5 or 6 Acts should be amended. Let us
have rethinking on this entire Bill. The Minister of Law is there. Let him
look into these provisions. Whatever amendments have to be brought to
the enactments which already exist, let him bring. According to me, women
have to be respected. There is no difficulty about it. There can't be two
opinions about it. The only question is whether the Bill has to be further
processed, which the mover may reconsider. She may say, "You are a
male, that is why you are saying this". Though I am a male, I am a
practising lawyer and I know the difficulties. I hope Mr. Venkatapathy will
agree with this. Sir, before I conclude. I would like to say one more thing.
Now we are discussing the Property Rights of Women and Girls Bill
which says that the women should be respected. You will remember, Sir,
a few days ago, a Bill was passed in the Kashmir Assembly. That Bill
says that if a Kashmiri woman marries a person outside Kashmir, she will
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be deprived of her property rights. Such a Bill has been passed in Kashmir.
What does the mover of the Bill say about it? Dr. Karan Singh is also
sitting here. I know that he might have been weeping within his heart
when he came to know that such a Bill has been passed in the Kashmir
Assembly. Now we are talking about national integrity. If such a Bill has
already been passed in the Kashmir Assembly, what is the purpose behind
this Bill? The purpose is well known to everybody. They are also women.
They are entitled Jo marry any person they want. Why should they be
deprived of the property rights on the pretext of marriage alone? The
Kashmir Assembly has already passed such a Bill. Kindly reconsider this
issue. I hope the Law Minister would take this point into consideration
and react on it. This is the situation. I would also request the mover of this
Bill to look into this matter. Thank you.

SHRI R. SHUNMUGASUNDARAM: Mr. Vice-Chairman, sir, thank
you for giving me this opportunity to speak on this very important Bill. This
Bill which seeks to give equal rights for women in property rights has got
a forerunner and that forerunner, I am proud to say, was from the Tamil
Nadu Assembly and it was brought when our leader, Dr. Kalaignar
Kanrunanidhi was the Chief Minister in 1989.

SHRI N. JOTHI: At that time we all were together.

SHRI R. SHUNMUGASUNDARAM: Sir, he does not know the history.
Let me tell him some history. When the Justice Party held its Conference
in Chengalpattu 75 years ago, a decision was taken to give property rights
to women. But that decision was implemented only in 1989 when
Dr. Kalaignar Karunanidhi was the Chief Minister of Tamil Nadu. Not only
that. The DMK Government made a provision of 30 percent reservation for
women in Government jobs. That was done during 198991 when the DMK
Party was in power in Tamil Nadu. The DMK Government also made a
provision that only woman teachers would be appointed in schools to
teach the students up to 5th standard. This was done considering the
important role that women play in the society.

In the same way, the DMK Government in 1989...

SHRI N. JOTHI: Sir, he is only talking about the DMK Government.
He is not speaking on the Bill.

SHRI R. SHUNMUGASUNDARAM: That was done by the DMK
Government. My friend does not know the history.
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SHRI N. JOTHI: Why should I know it? ...(Interruptions)... You come
to the subject.

SHRI R. SHUNMUGASUNDARAM: Sir, DMK Government under the
leadership of Shri Karunanidhi ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Let him speak.
SHRI N. JOTHLI: Sir, he is not speaking on the Bill.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Pleas don't digress.
Please speak on the subject.

SHRI R. SHUNMUGASUNDARAM: If Mr. Jothi wants to get some
position in his party, then he can do it. ...(Interruptions)...

The DMK Government, under the leadership of Kalaignar Karunanidhi
gave Rs. 10,000 as grant for women, who had studied up to VIII standard,
at the time of their weddings. The DMK Government, under the leadership
of Kalaignar Karunanidhi, revised this grant in 1996 to those women who
have studied up to 10th standard. Not only this; pregnant ladies were
given a grant of Rs. 500 each for three months at the last stage of their
pregnancy. This was also done by the DMK Government. My friend, Mr.
Jothi, is naturally agitated because most of the schemes were withdrawn
by their Government... (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr.
Shunmugasundaram, please address the Chair.

SHRI R. SHUNMUGASUNDARAM: These are not the only
achievements of the DMK Government. There are plenty; but, I would only,
in short, say why the DMK party and I, representing the DMK party, support
this Bill.

The Tamil-speaking people give a lot of importance to women. Our
literature and history born out of these details show as to how women
were given a lot of importance. Sir, the Tamil literature which has wealth
of knowledge, which is ancient, has now shown that there were poetesses,
at least, about 2,000 years back. The hon. Member has said something
about epics. Mr. Jothi also commented about epics. But it is prior to
these periods of legends of epics, that is, during the time of Purananooru,
there were poetesses; I could say, there were not less than 15 poetesses.
And one important poetess, Avvaiyar, was the first woman emissary, an
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ambassador. She was going between kings. And, she was also considered
as one of the greatest Tamil Poetess of the Tamil literature.

I am also very proud of and I can boastly tell this august House that
one epic was written by a king glorifying a woman. This is not available in
any of the world literature. This is the epic of Silappathikaram, and this
was written by Elangovadigal, who was en erstwhile king, glorifying
Kannagi... (Interruptions)

SHRI N. JOTHI: He was not a king. He was a prince.

SHRI R. SHUNMUGASUNDARAM: He was a king and the king's
brother. If you don't know that, please keep quiet. Silappathikaram was
written by Elangovadigal glorifying Kannagi. I don't know why the hon.
Member opposes whenever 1 say the name 'Kannagi'. Kannagi was glorified
in the Tamil literature...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): He is agreeing with
you. He is saying, 'correct'.

SHRI R. SHUNMUGASUNDARAM: Let him please agree. Otherwise,
he will be in difficulty.

SHRI N. JOTHI: They are selling Kannagi. We are worshipping
Kannagi.. .(Interruptions)

SHRI R. SHUNMUGASUNDARAM: Sir, my friend, Mr.
Narayanasamy, says that Kannagi is in jail. Maybe, true.

Silappathikaram glorified Kannagi. And, therefore, in the Second World
Tamil Conference which was held in Chennai 36 years back, there were
deliberations on the role of Kannagi. And, then, the Kannagi's statue was
installed at Marina. This is history...(Interruptions)

SHRI N. JOTHI: This is too much. I am sorry, I want your protection
on this... (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Let him speak.
You had your say...(Interruptions)

SHRI N. JOTHI: How can removal of a statue be a subject-matter
here?

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr.
Shunmugasundaram, please do not digress. Please speak to the subject...
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SHRI R. SHUNMUGASUNDARAM: I did not say anything about
statue removal...

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Please keep to
the subject. You are speaking very well. Please keep to your subject...
(Interruptions) Mr. Jothi, 1 have dealt with that. Please, Mr. Jothi, thank
you very much (Interruptions) Please,...(Interruptions)

SHRI N. JOTHI: He cannot speak about statues...(Interruptions)

SHRI R. SHUNMUGASUNDARAM: Sir Kannagi was glorified. Sir, I
am only repeating.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Yes, you have been
repeating it for a long time. Please carry on. (Interruptions) Mr.
Shumugasundaram, your train is stuck. Please carry on.

SHRI R. SHUNMUGASUNDARAM: Sir, as I was saying,
Silappathikaram glorified Kannagi, and the world Tamil Conference decided
to install her statue.

SHRI N. JOTHI: Sir, the hon. Member is speaking nothing on the
Bill. He has spoken not a single world on the Bill. I don't know why he is
doing this. (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr.
Shunmugasundaram, please stick to the subject.

SHRI N. JOTHI: Sir, let him go to the clauses of the Bill. (Interruptions)
SHRI V NARAYANASAMY: Why are you doing injustice to him?

THE VICE-CHAIRMAN: Mr. Shunmugasundaram, I appeal to you to
please concentrate on the subject (Interruptions) Please carry on.
(Interruptions)

SHRI N. JOTHI: Sir, it is not his habit. He will not do it. (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr.
Shunmugasundaram, there are many speakers who have to speak on
this Bill, and we have to finish it by 5.30 (Interruptions) There cannot be
any point of order. (Interruptions) Mr. Shunmugasundaram, please
continue.

SHRI N. JOTHI: Sir, he is using this forum to abuse my party.
(Interruptions)
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SHRI R. SHUNMUGASUNDARAM: Sir, I am not abusing Mr. Jothi.
(Interruptions)

SHRI E.M. NATCHIAPPAN: Sir, I am not interfering.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): At the moment,
you are interfering. (Interruptions)

SHRI EM. SUDARSANA NATCHIAPPAN: Sir, Kannagi was a widow.
She fought for the rights... That has relevance. Her statue was taken away
by them.

SHRI N. JOTHI: I am objecting on this point. He is saying nothing
about the Bill. (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Nothing is going
on record. (Interruptions) Nothing is going on record. (Interruptions)

SHRI N. JOTHI:*

SHRI R. SHUNMUGASUNDARAM: Sir, I was telling the House that
Avvaiyar was the first woman ambassador. She was sent as an emissary
from one king to another king.

Likewise, as Mr. Natchiappan just now said, Kannagi was the first
woman advocate which we got from the Tamil literature. She fought for the
rights of her husband. Now, I only conclude my speech with the fervent
request and appeal to the hon. Minister present here to at least install the
statue of Kannagi in Madurai High Court which is going to be inaugurated
shortly. With these words, I support the Bill.

SHRI N. JOTHI: I have no objection to that. (Interruptions) Sir,
Shri Shunmugasundaram has not spoken a single word on the Bill. Kindly
go through his speech. Except his name, everything can be expunged.
(Interruptions)

SHRI V NARAYANASAMY: Sir, I rise to support the Property Rights
of Woman and Girls Bill, 2004, moved by Shrimati Kum Kum Rai. Sir, I
have heard the views expressed by the hon. Members of the House. One
of the hon. Members was totally opposing the Bill, while other Members
have been supporting the Bill. The basic idea of bringing this Bill is that
there is exploitation of woman and their rights are being taken away by
the male members, even though women are entitled to those rights. This

*Not recorded.
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is the basic issue. Sir, many Members were saying that there are so
many Acts, and there is no need to bring forward this Bill. That is not the
way we should look at an issue. Sir, a girl child in a family is considered
as a burden by her family. Though she has got property rights, in practice,
property rights are not being given to her. The parents think that the girl
should be married early so that their burden gets over. The property to
which the girl is entitled to is not being given to her at the time of her
marriage. This is being done by her parents, her brothers. This is happening
in this country. I want to know from the hon. Minister as to how the existing
laws are protecting the rights of the girl child of this country. We have so
many legislations on the subject. When the hon. Member was saying that
we have a male-dominated society, Mr. Jothi was objecting to it.

He is only going through the provisions of the Bill but not in practical
terms. I entirely agree with the hon. Members, Smt. Prema Cariappa when
she said that it is a male chauvinistic society. They oppress the women
folk in this country. Practically it is happening in this country. Let us not
camouflage things. Now they need freedom; they need liberty. We talk
about it but we are not doing it. Even in this Parliament, we are responsible
for not giving 33 per cent reservation to them. We are not giving it to them.
All political parties are responsible for it.

SHRIN. JOTHI: Not my party.

SHRI V. NARAYANASAMY: I am not saying about XYZ. I am saying
that all the political, in some way or the other, are opposing women's
reservation. They are opposing women getting equal rights in the society.

Sir, now I come to the issues of married women. The husband
dominates in the family, They may say so many things. But when it comes
to the question of rights for women in property, they are being curbed.
They are not allowed to take their property. They are being treated as
slaves. Let us go to the villages and see how ladies are being treated by
their in-laws. That being the case, where is the question of their getting
property rights? Therefore, the hon. Member wants provision in the
Constitution so that women get their rights--as a girl-child, as a married
woman, and as a widow.

Sir, the Supreme Court had to intervene when it came to the rights
of widows. When the husband dies leaving the property, by writing a will,
giving the property for lifetime of the wife, after the death of her husband,
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the Supreme Court said, "It enlarges into absolute interest". That is the
judgement by the Supreme Court. Thereafter, an amendment was brought
in the Hindu Succession Act, in section 14 of the Act. Therefore, the
widows' right, the women's right and the girl-child's right, as the hon. Member
said, though it was bought in different forms, needs to be ensured. The
objects and reasons are severely criticised by some of the Members here.
I don't agree with those Members. Whatever the hon. Member has
mentioned in the Statement of Objects and Reasons is absolutely right.
Let us talk about the Members who say that the women and girls have no
say in the properties. If a daughter is entitled to have a share in the property,
after the demise of her father, it is very difficult for the sister to get her
property from her brothers. These sisters have to go to courts. How many
of them have got the knowledge to go to courts in rural areas? It is very
difficult for them. After the demise of parents, the brothers think that their
sister is an alien. This is the practical thing. After the death of the husband,
the in-laws think that she is not entitled to live in the house itself. Therefore,
the hon. Member wants that the lady member, who is a widow, after the
death of her husband, is entitled to live in the house she used to live. That
is what she wants. The husband's properties have to be inherited by her.
There are so many legislations.

I would like the hon. Minister to bring in a comprehensive
legislation. In Kerala, there is a peculiar enactment, which is called
Marumakkattayam. The female member gets the rights by birth. Therefore,
let us not talk as if we have given every right for women by way of
Constitutional provisions, by bringing out several legislations. It is not the
case.

We can argue like Mr. Jothi argues. We can argue the case in a
very technical way, but it is not so in practicality. Women's rights are not
given to them. For every inch of their property, they have to fight; even to
dwell in the House they have to fight. To get maintenance, how many
years does it take for a widow from the court?

SHRI N. JOTHI: Mr. Narayanasamy, you are a lawyer. You know it
very well. It will be given in the next hearing itself. In the next hearing itself
the amount is being given.Don't you know that?

SHRI V. NARAYANASAMY: Even a criminal case takes fifteen
year... (Interruptions)... These are all matters which the hon. Member may
say in the name of maintenance. Even for getting the maintenance, they
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have to go to a court, they have to claim. Even after an order is passed,
the in-laws would be absconding, and they are not able to execute the
order. There are so many things which are there. Let us be very practical
about it.

Mr. Ahluwalia will never agree with me when I speak about women's
rights because he has got a different connotation in his mind. I know that
also.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Mr.
Narayanasamy, you seem to know his mind so well!

SHRI S.S. AHLUWALIA (Jharkhand): do not carry this impression.
...(Interruptions)... I am a changed person. ...(Interruptions)...

SHRI V. NARAYANASAMY: If you admit that you are a changed
person, then it is all right. ...(Interruptions)...

SHRI S.S. AHLUWALIA: I was carrying different impression about
women.

SHRI V. NARAYANASAMY: I am saying this because we
discussed the rights of women in different forms. Mr. Ahluwalia and I differed.
Therefore, I have mentioned this in that context. Now he is a changed
person. I am very happy about it. ...(Interruptions)...

SHRI. S.S. AHLUWALIA: Because you are also a changed person.

SHRI V. NARAYANASAMY: Sir, it is very difficult for the hon. Minister
to accept this Bill. Let us be very practical about it. Let the hon. Minister
give an assurance to this House in this regard. This Bill has three
connotations, namely, rights of female child, woman, that is, a wife in a
family and thereafter a widowed lady. I think the hon. Minister will consider
the suggestions given by the hon. Member in the Bill and bring a
comprehensive legislation covering ail communities and religions. There
are certain religions, which prevent the property rights of women. Therefore,
I request the hon. Minister to bring a comprehensive legislation. With
these words, I support the Bill. Thank you.

SHRIMATI VANGA GEETHA (Andhra Pradesh): Mr. Vice-
Chairman, Sir, I thank you for giving me this opportunity to speak on the
Property Rights of Women and Girls Bill, 2002, moved by hon. Member,
Shrimati Kum Kum Rai. Sir, I can proudly say that in Andhra Pradesh we
have equal property rights. A Bill to this effect was brought by Shri NT.
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Rama Rao in 1985. So many provisions have been incorporated in this
Bill. Sir, from birth to death, from olden days to modern days, women
have been facing so many problems at different stages in their lives. Sir,
nowadays birth of a girl child is also a problem. As a result of the
advancement of science, the girl child birth is also in danger. Nowadays
we are finding that in old age homes most of the women inmates belong
to well-settled families because they are neglected by their children. That
is why women from birth to death are facing so many problems at different
stages because they do not have property rights. If women are given
property rights, they can lead their lives with confidence and without
dependence. It is for this reason, I am supporting this Bill moved by
Shrimati Kum Kum Rai, Thank you.
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THE VICE CHAIRMAN (SHRI DINESH TRIVEDI): Thank
you, Mr.
Meenaji. Hon. Members, we are nearing 5 O'clock; we started the discussion
at 3 O'clock, so, I would like to take the sense of the House. Do you want
to continue up to 5.30 p.m.7 ........ (Interruptions)...

M T< WM : SHBI AT TH IR |

SHRI N. JOTHI: Sir, we can finish this Bill

now...(Interruptions)...
THE VICE CHAIRMAN (SHRI DINESH TRIVEDI): What is the
sense of the House? ...(Interruptions)...

1. IF 3G HSTRY : HBISY, 3151 Pl bR Iy |

...THE VICE CHAIRMAN ( SHRI DINESH TRIVEDI):
Further
discussion on this Private Members' Bill will continue on Friday, the 23rd
July, 2004, the second day allocated for the transaction of Private Members'
Legislative Business. The House is adjourned till 11.00 A.M. on Monday,
the 12th July, 2004.

The House then adjourned at five of the clock till
eleven of the clock on Monday, the 12th July, 2004.
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